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I['.] Flede Symeicate
SECTOR 21-C, FARIDABAD BRANCH:- DSS 45-46, NEAR BIKANER MISTHAN

BHANDAR, HUDA MARKET, SECTOR 21-C, FARIDABAD - 121001

PUBLIC NOTICE

The praperly |.2. the Southemn Parl of House No, 1-F41 measuring 148.67 5q. Yards
with roof nghts situatad at F Block, NR-1, NIT Fandabad being owned and possessad by
Smt. Deepika Rangila W/o Sh. Maveen Rangila and Smbt Sonam Rangila Wio
Sh, Kapil Rangia, Rio Hosue No. 1-F/41, NIT Faridabad and bounded as under:-
North: Other Pari of House; South: House Mo. 1-FM42, Mis Gaulam Tailors;
West: House Mo, 1-Fi4d; East; Road 60 Feel Wide, Registered Vide Sale Deed No.
1415 dated 06.05.2014.

The above said property is mortgaged with Canara Bank, Sector 21, Faridabad
against the credit facihes, avaded by Smt. Deepika Rangila Wio 5h. Navaen Rangila
and Smt. Sonam Rangila Wi Sh. Kapd Rangila and any one dealing with same by way
of Sale, Gift, Mortgage etc. will do it at is own nisk responsibiity and Canara Bank,
Sector 21-C, Branch will have a first charge over the same.

Date: 03.03.2025 AUTHORIZED OFFICER

Canara Bank
| G|
Regional Office : Mathura
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Auction Notice

It is Informed to the general public that canara bank has overdue Locker
With Following details-

Vrindaban-Il 18522

1. Locker No. 366, Locker Account No. 85226050000361, Padma Ray,
Add.- T VBN 281121, Rs. 7,080.00

2. Locker No. 436, Locker Account No. 85226050000830, Munni Devi,
Add.- Gandhi Nagar Vn 281121, Rs. 6,978.27

Notice Was Sent by the branch to above locker holders by registered
post to which no reply was received, therefore, the locker holder or the
legal heir of the locker holder is requested to contact the branch the legal
heir of the locker holder is requested to contact the branch which 7
(Seven) day of this notice and pay the entire outstanding rent of the
locker. In case of non-payment of dues, the above contents shall be
auctioned at branch premises on Date 11.03.2025 and outstanding
overdue and other expenses shall be recovered.

Date: 04.03.2025 Place: Mathura Authorized Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FUR
MULTICITY HOSPITALITIES LIMITED LIABILITY PARTMNERSHIP
PARTHERSHIP DPERATING IN BUSINESS OF LIOLIDR & OPERATION OF
FPROPERTIES, REAL ESTATE, HOTELS, MOTELS, GLEST HOUSE AND

RESTAURANT AND BUSINESS OR BUSINESSES OF THEIR ASSOCIATE NATURE
INCLUDING RENT-A-CAE AT NEW DELHI, DELHI-110030.
[Under Regulation 36A {1) of the Insolvency and Bankruplcy Board al India
linsolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Mame of the corporabe dedly Ell:!'rg wirlh MJ“I&!‘, -‘|En'E|.'l‘i-3|.’.-E"S- Lirted Liﬂb]ll!.'
Pal & CIN LLP Mo Pramtrecship
LLPIN: AAF-0688 . EOTET
4171, Khasra hio 375, Will. Gadal Pur, Opp.
Gufiadeiata Govind Sadan, SoEm Dehl, Mew Delln
Cialhi, India, 11003
fa Vvabsile
4171, Khasm Mo 375 Vill. Gadai Pur, Opp
Bumsdwara Govind Sadam, Soulh Delbe, ke Dedt,
Daathi, India, 110030
B [ Ingiafled capacity of main producisl senicos | AU
A per [he s audiled Baancs Shaet of lha
Campany for tha year ended and &= al 31 Marnch,
2022 the Turnower 5 Re, 150 71,02, 787 L
1. | Muminer of erglopess) sokmen” Ml
& |Furlhar detade including last avaitahla Thig informalicn ehall be made Fvaikable by BP, on
firancial slatements (with schedulesi ol | | reguesl through amail ab cip maticity @gmait com
b years, bsts of creditors are available |end sso mak CC 10 ipeeohafpmall com
al LRI
G |Eligibiley for resalulion appkcels e
section 25{Z}(h) of the Code (s evalabla

Z. | Addrars of e regizsansd offics

3. |LRL of website
4. |Dates of place whane majonty of fixed
assels are |located

B |Cliankity and salue of main producis
servicas scld in kast fingncsal yaar”

Thig infamnalicn shall ba made maiable by FR o6
raguasl through email at gip mgticily@gmai com

& LiRL and aso mark O Yo ipscohagigmail cam
10, | Last date bar redaigl of expression ol 19032025
intemsd
1. | Date of issue of provisional st ol FA.03 2025
___ | prospactive resolubion epplicants
12, [Last dale for submission of abjections fo | 0G.04.2025
ir.rl:-'.ri:;i-:u:n fisl
13, | Bale af issus of Snal bt al prospechive 13.04 2025
{ras0iution Bpplicants y:
14, | Date of issue of mdormaton 1804 2025
rEmarancum, evaluaton malix and
ramquast far resoiilion plans o
| prospactive ragolution appdcans
‘.E-.ILaal gate for submsslon of reaciation 1505 2025
|plans
18, | Process &mad id % submil Expnession of | cip muBcikyigmail am
| Irerast ) 1 -
* There wera na buesiness operaiions af the Corporabe Dehior as on the dain of commencemsant of
Corpoaate Insolvency Resplulion Process. B/

Shadlesh Chamdea Ojha

Resolution Pralesssonal al Malticily Hospialilies LLP

{Under Compneate insalvency Aesolulion Process)

Email-i0: CIRFMIcay @ gmal cam

|68 Reg Mo IBEEFA-DD1/ A P-P-E2ERS 2051202 41 4302

AFA valid upla 30,06, 2025

IBBI Reg Address: Flal Mo 1001 UGE Plot M 2BA-288 Exin 1 Sewak Park, Dwiska Morg,
Adasent NSIT, North Wesl, Delhi-110053

Gorrespandence Address: E-701, Design Arch eMomes, Surajpur Sibe G,
GEreaber Noida, Gaitsm Budh Magar {LIP) 207304

Mobike Ne.: 91 Q8630 87652, Email: Girp.rullicityc@rgriai com
Another email; Dscofhacgrssil com

Data; 04032075
Place: Hew Delhi

FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR NEXTRA TELESERVICES PRIVATE LIMITED
OPERATING IN TELECOMMUNICATIONS (CABLE OPERATOR) AT DELHI =NCR
Under Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

This is an amendment to the Form G previously issued for the corporate deblor
in this newspaper on February 08, 2025, The extended timeline is provided below.
RELEVANT PARTICULARS

MEXTRA TELESERVICES PRIVATE LIMITED
PAN: AAKCSTITTF

CIN: 642040120068 TCA 50077

B3, Chika Village {Near Frasar Suffes Haled)
Mayur Vihar Phasa-1, Kew Delhi-110081
Mof Applicabie

There are no fixed assets

Hame of the coporate deblor alorg
with PAN & CIM! LLP Mo

2 | Address of the registared affics

3 | URL of websde

4 | Details of place where maarty af fixed
assats are located

3 | Irestaflad capacity of main products! sarvices | NotApplicabe
& | Quantity and vaiue of main producis/ MIL

servicas sokd in last financal year

7 | Number of employees! workimen

§ | Further defais including last availsble
finarcial statements (with schedules)
of two vears, ksis of credifors are
available at URL

% | Eligibiity for resalution appheants under
section 26{2)(h) of the Code is

There are no employess/ workmen
Desails can be oblaned by seagng an
email to nextraarvind@gmal com or by
wisifing RF's reqistenad address

Dedails can be obitaEned by sending an
email 1o nextra.arvindiigmal com or

availabie at URL: _ by visiting RF's registered atdress
10 Last date for recaipt of expression 17 March, 2025
of infare=i Earkar dale was 05 March. 2025

21 March, 2025
Earfer dale was 12 March, 2025
25 March, 2025
Earker date was 17 March, 2025

11| Date of Esue of provizional lisk of
propective resalution apolicants

12| Last date for submission of ohjechions
{0 provisionad st

13| Date of isue.of fnal ksl of prospective 02 Aprl, 2025
rasolution applicants Earfar date was 24 March, 2025
14| Date of msue of information 07 Aprl, 2025~

mamirandum, evalustion maln and Earkar date was 28 March, 2035
request for respiution plans 1o

prospechve resolulion applicants

15| Last dale for submission of resolution plans - | 09 May, 2025

Earbar data was 02 May, 2025
nexira arvindi@gmail com

Mot Availzhle

16| Process email id fo submil Expression of inferest
17| Dtails of the carparate debbar's

rapsiration stalus as MSME

FORM NO. INC - 26

[Furswant to Rule 30 of The Companizs
{Incorporation) Rules, 2014]

BEFORE THE CENTRAL GOVERNMENT
THE REGIONAL DIRECTOR, MORTHERMN
REGION, MINISTRY OF CORPORATE
AFFAIRS, NEW DELHI

In the matter of The Companies Ack, 2013,
Section 13 (4} of The Companies Act, 2013
and clawse {a) of sub-rile [5) of Rule 30 of
The Companies (Incorporafion) Rules, 2014
AND

In the mater of Max Aeratron Private Limited
[(the: Comparny™) having its registanad office at
1621 HSIOC Industrial Estate Rai. Sonepat
Haryana-131029

oo Bipplicant

HOTICE

Watice |5 haraby givan 16 Me Genesal Public that
tha Company proposes o make appbeaian o
the Central Govermment under Section 13 of
The Companies &ct, 2013 sesking confirmasan
of alteration ol the Mesnarandim ol ASSosakon
af the Company in tesms of Special Rasolufan
passed at the Exira Ondinary: General Meetng
held pn Marday tha 20th day of January, 2025

MagarU.P 201304

I Carporala Insolvency Resalutian Process of

Mextra Teleservices Private Limited

Sell-

ARVIND GARG

Resolublon Professional

P Registration Mumber: |IBBFIPA-D03TP-MO0028 20971810185
AFA Validity: Tall Decembar 31, 2025

Registersd Address of the Resclufion Prefessional;

020, Pl Mohan Plaza, Desh Bandhu Gupta Ropad

Karl Bagh. New Dalhi-110008, Inds

Diate: March 04, 2025
Placa: New Dalhi

P SHIVALIK SMALL FINANCE BANK LTD.

Registered Office at: - Shivalik Small Finance Bank Lid.501, Salcon Aurum, Jasola district .ﬂ.”ﬂﬂﬂ” CUM SALE
- Centre, New Delhl, South Delhi, Delhi -110025 & Branch Office at Shivalik Small Finance JLLVLI® =20/ 8- T8RS

Bank Ltd, Sector 18 Uttar Pradesh 201301 IMMOVABLE PROPERTIES

Open Auction Sake Mofice for Sale of Immovable Assels under the Securifization and Raconstruction of Financial Assets and
Interest AcL2002 read with proviso lo Rule B(6) of the Secunty Interest (Enforcement) Rules,2002 Matice is hereby given 1o the public in general and in
pariicutar to the Bormowens) and Guarentor{s| that the below described immovable properly mortgagedicharged tothe Secured Credor, the consiructve
possaseion of which has bean taken by the Authonzed Officer of Shivalik Small Finance Bank Lid,, the Secured Creditor, will b sold on 21-03-2025" As ig
Where is", As = What is” and Whatever thereis” on for recovery of Rs.5,84,000/- (Rupees Five Lakh Eighty-Four Thousand Only) As on 18-10-2023 plus
interast & charges thereafier dus to the Shivalik Small Finance Bank Lid. securad craditor from 1. Mr. Sajid Ali 5o Hakam All (Borrower) Rfo H. No. 160A,
Village Surajpur, Tehsil Dadri, Gautam Budh Nagar U.P 201304, 2. Mrs. Muneesha W/o Mr. Sajid Ali (Co-Borrower) Rio H. No, 1804, Village Surajpur,
Tehsil Dadri, Gautam Budh Nagar U.P 201304, 3. Mrs. Rukhsana Wia Sabudadeen Ali (Guaranter/Mortgagor) Rio H. No. 57, Village Surajpur, Tehsil
Dadri, Gautam Budh Nagar U.P 201304, 4. Mr, Sabudadeen Ali 5/o Hakam Ali (Guarantor) Rio H. No. 57, Village Surajpur Tehsil Dadri, Gautam Budh

OINLITI4!DBI BANK LTD

NOTICE FOR BREAK OPEN OF LOCKER

This is to inform you that the locker holders of our Sikanderpur Branch relating
to the following locker accounts have failed and neglected to pay the
prescribed locker rent for a long time in spite of our various notices and
demands made to them. As per the Terms and conditions agreed to by the
locker holder, the bank will be at liberty to break open the said lockers in the
event of non-payment of rent. Accordingly, it is proposed to break open the
said locker on 19.03.2025 by serving the formalities and the respective locker
holders are advised to approach the branch before the due date and settle the
dues to avoid action. The charges for break open would be borne by the
renters and the bank reserves the right to take legal action for recovery of the
same along with rent arrears / other charges etc.

No. Locker No.| Due from Name and Address I
1 S111 NA Sheela Krishnan: E-61, Pilots Court, ESSEL Towers,
Sector-28, M.G. Road, Gurugram, Haryana-122002
Dr. David Inderjeet: C-11/4, DLF Phase-I, Gitanjali
2 _ $1/36 01-04-2022 Enclave, Gurugram-122002
M/s Platformone India Pvt Ltd: U & | Centre, 47,
3. S2/113 NA Sector-32, Gurugram
Sharad Misra: Flat No. 1604, Unit No. 04, 16™ Floor,
4.1 S2M31 | 01-04-2021] 11,0 b2 ims South City 1, Gurugram, Haryana-122002
5. S3/192 NA M R Ramaiah: A 50/17, DLF Phase I, Gurugram-122002
Gautam Khanna: C-513, Jalvayu Tower, Sector-56,
6. : S4/279 | 01-04-2024 Gurugram-122001
I M/s Emerald Overseas: D-3 Greenwood City, Sector
7. $4i267 | 01-04-2021 46, Gurugram Haryana-122002
Jayesh Bhatt Villa No. 225, Tatvam Villa, Sector-48,
8. S5/335 NA SohnaRoad, Gurugram
Sd/-
Date: 03.03.2025 Authorized Signatory

Place: Gurugram IDBI Bank Ltd., Sikanderpur Branch

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ | Date/ Time
N | Loan No. Co-Borrower/ Outstanding Due | & Type of
2 Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) Mis. Babulal, Prop. 04.12.2024 Date:
Babulal Electricals Rs.1.95.125/- 27.02.202
3020941000053 | Represented byits | o oo o oy | 27022029
Proprietor Mr. Babu : . Time:
& Ninety Five Thousand
Lal, 2) Mr. Babu Lal 03:30 P.M.
30209440000282 (Borrower) One Hundred and .
3) Mrs. Santosh Devi | Twenty Five Only) Symbolllc
(Guarantor) as on 02.12.2024 |Possession
Description of the Property: House No.1124, Area Measuring 20 Sq.yards,
Covered Area 350 Sq.ft., Mahudda Jalil, situated at Village Gurgaon, 8 Biswa, Laldora
(Abadi Deh), Tehsil & Jila Gurgaon, Nagar Nigam Gurgaon. Owned by Mrs. Santosh
Devi, W/o. Mr. Babulal. Bounded as: East: Rasta 8 Ft. wide-13 Ft., West: House
Kishan Lal-13 Ft., North: House of Mangli -14 Ft., South: House Sultan-14 Ft.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer;

Date: 04.03.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

JANA SMALL FINANCE BANK Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL
4 s v wen | Business Park, Challaghatta, Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Represented by its Proprietor Mr. Atahar Since

Loan Account Date of NPA .
ﬁ;' Co-Borr:lm?gfg:aBr:;;z‘xel\zllo rtaacor No. & Details of the Security to be enforced & Demand A'Ezu?taggi n
' gag Loan Amount Notice date '
1 | 1) M/s. Atahar, Prop. Adil Old Tyre Center, Details of Secured Assets: Part-'A' - Hypothecated Moveable Rs.5.96.713/
$.9,90, -

Assets: First Charge on all Raw materials and stock in the books of

(Guarantor)

Deceased, represented by his LR's a) Mrs. Loan Account | @ccount and receivables and book debts of the business premises of | Date of NPA: |  (Rupees Five
Samina (Wife of Deceased), b) Mr. Asraf the company i.e., Atahar Prop Adil Old Tyre Center, GT Road, Lakh Ninetv Six
Khan (Son of Deceased), c) Mr. Afjal Khan No. Mohalla Kidvai Nagar, Dadri, Ghaziabad, U.P-203207 01.11.2024 y
(Son of Deceased), d) Mr. Azam Khan (Son | 4,¢a04 40000446 | Part-B': Mortgaged Immovable Property - Schedule Property: Al | - - o Thousand
of Deceased), €) Mr. Amzad Khan (Son of that piece and parcel of the Immovable 1 Kitta Vacant Residential Plot Seven Hundred
Deceased), f) Mr. Arif Khan (Son of Loan Amount: | Comprised in Old Khasra No.764, Admeasuring 108 Sq.yards i.e.| Notice Date: | and Thirteen
Deceased), g) Mr. Amir Khan (Son of 90.30 Sq.mtrs, situated at Mohalla Mewatiyan, Kasba Dadri, Pargana
Deceased), 2) Mr. Atahar (Borrower), Rs.9,47,782- |8 Tehsi Dadri, District Gautam Budh Nagar. Owned by Mrs.| 27.02.2025 Only) as of
3) Mrs. Nasreen (Guarantor), 4) Mr. Ajam Nasreen, W/o. Mr. Azam Khan. Bounded by: East: Rasta 12 Ft. 25-02-2025

wide, West: Other's Plot, North: Other's Plot, South: Other's Plot.

Date: 04.03.2025, Place: Delhi NCR

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

Appendix - [V-A [See Proviso to rule 8 (6))

The resenie price will be Rs. 2,50 000- (Rupeas Two Lakhs Fifty Thousand Only) and the samast money daposil will be 10% of Bid Amount i.e.
Rs.25,000{- (Rupees Twenty Five Thousand Only) the atter amount fo be deposited with the Bank on or betore 20-03-2025 by 5 PN, partculars of which are

PUBLIC NOTICE FOR

Enforcement of Sacurity

Gautam Budh Nagar Uttar Pradesh 207 306.

P SHIVALIK SMALL FINANCE BANK LTD.
i

Bank Ltd, Sector 45, Nolda Uttar Pradesh 201301.

Appandix - [V-A [See Proviso to rule B (6)]
Open Auction Sale Motica for Sale of Immovable Assets under the Secoritisation and Reconstruction of Financial Assets and  Enforcement of Security
Interest Act, 2002 read with prowiso to Kule 8{6) of the Secunty Interest {Enfoscement) Rules, 2002 Notice 18 hereby grven o the public in general and in
particular to the Borrowen(s) and Guarantors) thal the below descrbed mmaovabie property morgaged/charged to the Sacured Craditar, the constructive
possession of which has been 3ken by the Authorized Officer of Shivalik Small Finance Bank Ltd,, the Sacured Creditor, will be sold * &s is Where 5", Asis
VWhatis” and Whatever there is” on 20-03-2025 for recovery Bs. 6,62, 000/- {Rupees Six Lakhs Sixty Two Thousand Only) As on 15-04-2023 plus interest
& charges theresfler due to the Shivalilk Small Finance Bank Ltd. secured creditor from 1. Mr. Omendra Singh Sfo Mr. Sukhbir Singh
(Barrower/Mortgagor) Rfo Village Aimenabad Kulesara Gautam Budh Nagar 201306, 2. Mr. Sukhbeer Singh S/o Mr. Ratan Singh (Co- Borrower) Rfo
Kheera Choganpur Gautam Budh Nagar Uttar Pradesh 201306, 3. Mr. Vijay Slo Mr. Attar Singh (Guarantor) Rie Village Aimenabad Kulesara

PUBLIC NOTICE FOR

Registered Office at: - Shivalik Small Finance Bank Ltd.501, Salcon Aurum, Jasola district AUETIUH CUM SALE

Centre, New Delhi, South Delhi, Delhi -110025 & Branch Office at Shivalik Small Finance [LILMZe 11 NRe]2

IMMOVABLE PROPERTIES

The reserve pnce will be Rs.8,69,332.5/- (Rupees Eight Lakhs Sixty Nine Thousand Three Hundred Thirty Two and Five Paisa Only) and the samsst
money depast will be 10% of Bid Amount i.e.Rs. 86,933.25/- (Rupees Eighty Six Thousand Nine Hundred Thirty Three and Twenty Five Paisa) the
tatter amount 1o be deposiad with tha Bank on or befiore 19-03-2025 by 5 PM. particulars of which are given below: -

I enabde the Company o change #s Registerad given below; -
.:lH'H'._E fram the "Et.ateu-fHa_rgrunaHu-"HaﬁnrlH Mame of the Borro s}/ Demand Matice Date Detcription of the Reseryve Earnesl
Capital Tll’ﬁhﬁ‘fﬁ" af Dalhi I.. i Name of the Eurrmr{s]u' nﬂ:::nadu?;ttﬂumn Dmript'iun of the Resarve 5’:-:::! G "tm-t;;aﬂ :I and m‘i“m"ﬂ ‘Immgﬂfle pmp&rﬂe; Price Mnnay
Ay person whose interest s likely to be affected A anding Price e A |
by tha progosed change of the regesterad office Sk Amaount as per immovable properties Deposit (EMD) unt as . Deposit (EMD)
af the Company may deliver either on the MCA- Damand Netica T B it DEE-?:EI;U;:::E P g e e e e
21 portal [www. mca.gowv.in} by filng imvestor & - : " . : - T, LIMENndra singi /0 M. UKo singn | L L i | R5.5,bY Jde, e OF MASEMNT
complaint farm or cause to be delivared or 1. Mr. Eafﬂd All Slo .Hakam All 1301"9%'] Rio H. No. 18-10-2023 Allthe F"E':’E'E'”':_' pargal-:-fl}'ummmmaple | Rs. 2,50,000- 10% of (Borrower/Mortgagor) Rio Village| Rs.6,62000- |properiies bearing address- Freehold| -(Rupees Prica Rs.
send Dy registerad post of histher objections 1804, Vilage Surajpur, Tehsil Dadr, Gautam Budh| Rs.584.000 | properbes Residential Plot, measuring | (Rupees Two | Reserve Price Aimenabad Kulesara Gautam Budh I"-Iagar! (Rupees Six Lakhs | Residental Piot Measuring 100 Sq. Yard ia| Eight Lakhs 86,933.25/-
suppartett by an affdavil siating the nature of Nagar U.P 201304 2. Mrs. Muneesha Wio Mr. Sajid Ali | (Rupees Five Lakh | anarea of 50 0. Yards or41.3 5g. Mirs, | Lakhs Fifty | Rs.250004 R ' . = g : ; R
his riet d af Bt 1 : : 201306 2. Mr. Sukhbeer Singh S/o Mr. Ratan | Sixly Two Thousand | B3.61 5. Meder, refated 1o Khasra No. 786, al)  Sixty Nine {Rupees Eighty
I DAL I - WIS . OF B ROESME 1D (Co-Borrower) RioH. Mo 1804, Village Surgpur, Tehsil Eighty-Four Sitvated at Knasra No. 1847, Mohalla |  Thousand (Rupess ; | \ - P Tahe| ; o Th '
| The Regiona Director, Marthern Region, Ministry Dadii, Gaulam Budh Nagar U.P .?.'I:H"'Il?ui 3 Mrs Thousand Only) | Mevaliyaan Kasba Village Dadri Only) T Five Singh (Co- Borrower) Rlo Kheera Choganpur | Oinly) Village Bisrakh Jalalpur, Pargana & Tehsil Dadr,|  Thousand Six Thousand
3 . = ; , A ; + OB | : abilly 1 S . T wlar L : 1 u i L
Er.:'fﬂ::{'"m;'ﬂ Ag?ls r;rgwnEBE Eﬂ :rf andﬂmﬁ Rukhsana Wie Sabudadeen All (Guarantor/ Pargana and Tehsil District Gaulam Thousand Gt Eua biages st Pradesh 201306 3. D.s_n-:,l GE!.,IH Y Bl oot LI_.tar Prﬂqe?hl“ % Hindrad ':‘~I_|r|e daicele
wing, end Floar, F1. tekndayal Antyodaya 0 ks e e 1 Mr. Vijay S/o Mr. Attar Singh (Guarantor) Rlo | registered in the revenue records of MNoida 25| Thirty Two and | Thirty Three and
Bhawan, CGO Complax, New Delhi-110003 Mortgagor) Rio H. No. 57, Village Surajpur, Tehsil Dadr, Budh Nagar, Uttar Pradesh Registerad Only) : - o - : | Maot il Na- 13721 B E 4 4 Hus Tisahie By
within 14 {Fourteen) days of the date of Gautam Budh Magar U.P 201304 4. Mr. Sabudadeen in revanwe records of Bahi No.1, Jild Vilage Almenabac Kulesara Gaulam E'”dr'i Banl M- i Ne 1171, Page No-23aka 250, - Five Pales Wanly s Ve
nublication of thes notice with a capy af the same . &} AL P TR ' ana S Magar Utlar Pradesh 201305 (Loan Account | Senal Mo- 7337, Dated 16-04-2018. In the name Only} Paiza)
to the Applicant Company atis Registered Office AN S Hokam All {Guarantar) Rio b, o, o7, Vikage Miazh, + aigs o P e Mo. 102741000021, 102741510034) | of Mr. Omendra Singh S/ Mr. Sukhbir Singh
a1 118 a0drass manbonad balow: Surajpur Tehsil Dadri, Gautam Budh Nagar UP 201304 1750 Dated 18-02-2010 In the name of . ' ! ; ik g
Regd. Office Address: 1621 HSIDC Industrial (Loan Account No. 100741003973) Mrs. Rukhsana Wio Sabudadeen Al Date of Inspection of Inmovable properties:- 18th March 2025......... 1100 hrs = 1500 hrs

Eztate Rai, Sonepat Haryana-131029

Date of Inspection of Immaovable properties:- 19th March 2025...... 1100 hrs— 1500 hre
Far and on behalf of the AppBcant

Auction Date and time of opening of Bid:- 20th March 2025 from 10:00 hrs to 12:00 hrs

MAX AEROTROM PRIVATE LIMITED Auction Date and time of opening of Bid:- 2151 March 2025 from 1000 brs to 1200 hrs Last Date for Submission of Offers | EMD:- 19th March 2025 tll 5.00 pm.
SUNIL MAN nr;sﬁ Last Date for Submission of Offers | EMD:- 20th March 2025 ill 5.00 prm. For detailed terms and conditions of the sale, please refer to the link provided in Shivalik Small Finance Bank, the Secured Creditor's website

hitps-ishivalkbank. comiauction_of_bank_properiies.php
Important Terms & Conditions of Sale;

Director

DAN: 00507551

Place: Sonepat

Biate: 8103 2025 For detailed terms and conditions of the sale, pleasa refer to the link provided in Shivalik Small Finance Bank, the Secured Creditor's website

htips:Vshivalikbank.com/auction_of bank properties php

Important Terms & Conditions of Sale: {1} The propertyis being sold on “asis where is, whatever there and without recourse basis as such sal is without any warranties and indeminibes
FORM NO. URC-2 (1) The property is being sold on “as is where is, whatever there and without recourse basis as such sale is without any warranties and indemnities. {2} The propertyldocuments can beinspected on he above given date and time with the Authorised Officer of the Bank
Ad"elmfj‘:'r"ggm"é'f"gh';‘;)tt'gf)‘(’)%"gft tﬁgﬂ?‘”“ (2] The property/docurments can ba inspectad onthe above given date and time with tha Authorised Officer ofthe Bank, {3} Bid document/Form containing all the ganeral terms and conditions of sale can be obtained from Authorised Officer on any working day during office
[Pursuant to section 374(b) of the Companies (3) Bid documentForm containing all the general tarms and conditions of sale can be obained from Authorised Officer on any warking day during office rl;;.-rs Etﬁ‘;” In;hs Branch Office mentioned herain sbove. The mtending bidders should send their sealed bids on the prescribed Bid Form o Be Authonsed
ICErolBan

Act, 2013 and rule 4(1) of the Companies
(Authorised to Register) Rules, 2014]

1. Notice is hereby given thatin pursuance of ()
sub-section (2) of section 366 of the a0
Companies Act, 2013, an application is
proposed to be made after fifteen days
hereof but before the expiry of thirty days
hereinafter to the Registrar at Central

hours 31 Bank’s Branch Office mentioned herein above. The intending bidders shoutd send their sealed bids on the prescribed Bid Form to Be Authorised
Difficer of Bank

Bid to be submitted in sealed envelope mentioning the Bid for Auction property and accompanied with EMD {being 10% of the Bid Amount) by Demand
Draft degwn in favour of “Shivalik Small Finance Bank Lid", payable at Noida on or before 20th March. 2025 ill 5.00 p.m. at the above-mentioned Branch
office of Bank. Bids that are not filled up or Bids received beyond last date and time will be considered as invakd Bid and shall accordingly be rejeclad. No
inberast shall be paid on the EMD. Cnce the bid is submitted by the Bidder, the same cannot bewithdrawn. The sealed bids will be opened on 215t March
2025 &l 10:00-12:00 hes &t the above-mentioned Branch Office of Bank n the presence of the bidders present at that time and therealier the eligible

{4) Bidto ba submittad in sealad envalops mantioning tha Bid for Auction proparty and accompaniad with EMD (being 10% of tha Bid Amount) by Demand
Draft drawn in favour of *Shivalik Smalt Finance Bank Lid”, payable at Moida on or before 19th March 2025 tll 5,00 p.m. at the above-mentioned Branch
office of Bank. Bids that are not filled up or Bids received beyond last date and ime will be considered as invalid Bid and shall accordingly be regected. No
interast shall be paid an the EMD. Once the bid is submitiad by tha Biddear, the sama cannat ba withdrawn. The sealed bids will be openad an 20th March
2025 at 10:00-12:00 hrs.at the above-mentioned Branch Office of Bank in the presence of the bidders prezant at that ime and thereafter the eligible
bidderz may be given an opportunity at the discretion of the Authorised officer to participate inmter-se bidding fo enhance the offer price.

Registration Centre (CRC) Indian bidders may be given an opportunity at the discretion of the Authorised officer to participate in inter-se bidding fo enhanca the offer price. {33 The bid price 1o be submittad shall be above the Reserve Price and the bidder shall further imprave their offer in multiple of Rs. 50 000/-. The property will
Institute of Corporate Affairs (IICA), Plot (5] The bid price lobe submitted shall be above the Reserve Price and the bidder shall further impeowe their offer in multiple of Rs.50,0001-, The prope rty will notbe sold below the Reserve Price sat by the Authorised Officer
No. 6, 7, 8, Sector 5, IMT Manesar, District not b sold below the Reserve Price set by the Authorised Officer, {8) The successhul bidder = required to deposit 25% of the sale price {mclusive of EMD) immedeately nol later than next working day by Damsand Draft drawn

Gurgaon (Haryana), PIN Code-122050 (6]
that "NEOTERIC SOLUTIONS” a
Partnership firm may be registered under

In favour of Shivalik Small Finance Bank Ltd, payable al NOIDA and the balance amount of sala price shall be pasd by the successiul bidder within 15
days from the date of confirmation of sale by Bank. Tha EMD as well as Sale Price paid by the interested bidders shall carry no interest. The deposit of
EMD or 25%, whatever the case may be, shall be forfeited by the Bank, if the successiul bidderfails io adhere to the terms of sale or commits any default.

The successful bidder is required to deposit 25% of the sale price (Inclusie of EMD) immediately not latar than next working day by Damand Draft drawn
in favour of Shivalik Small Finance Bank Ltd, payable al MOIDA and the balance amount of sale price shall be paid by the successhul bidder within 15
days from the date of confirmation of sale by Bank. The EMD as well a5 Sale Price paid by the inferested bidders shadl carry no interast. The deposit of

;8?3' Ogghaapg‘:i:/;(él %fgr%epgr?;nﬁ?nri]tlgg Atf; _ EMD or 25%, whatever the case may be, shall be forfested by the Bank.ifthe sucuefﬁsfui_hidder fails to adhere tothe lerms-_u‘- saleor commits any defaull {T) Bank does not take any responsibility to procure any permission™OC from any Authority o under any other law in force in respect of property offered or

sharés with the name NARAYAN (7] Bank does niot l_a#.e any responsibiiy 1o procura any |:|errrn.ssn:nn.'hl-.'Z!'«'I“C f_n::nrﬂ any .ﬁ.mhunwcfurﬁeranyu:dherla:n in force in respect of property offered or any otiver dues 1,8, outstanding water'alectric dees, proparty fax, Municipall Panchayat taxes or other charges if any,

ASCENT PRIVATE LIMITED. any other dues | e, outslanding waterislectric dues, property tax, Municipal! Panchayat taxes or sther charges if any (8} The successful bedder shall bear all expenses includng pending dues of any Development Authonty if amytaxes/utility bills ete. to Municipal Corporation
2. The principal objects of the Company (8] Thesyccessiul bidder shall bear all expenses including pendmg dues n:_:-‘ang.r De'ael:-prr'e_r-lﬁ.u_lh-:-.r-w ij anwtax&a-‘t_llllﬂytr-:s eto. o Municaps! Corporshon or any other authorily'agency and fees payvabie for stamp dubyfregistration fee ele. for registration of the 'Sale Cedificata’

are as follows:- orany other authoritylagancy and fees payable for stamp duty/registration fee elc. for registration of the "Sale Certificate’, {8} The Authorised Officer reserves the absolute right and discretion to accept or reject any or all the offers/bids or adjournicanced the sale without assigning

The Authorised Officer raserves the absolule right and discretion 1o accepd or reject any or all the offers/bids or adpurnicancel the sale without assigning

any reason ormodify any berms of sale withoul any pricr notice.

(10) Bids once made shall nol be cancelled or withdrawn,

(11) T the best of its knowledge and information, the Bank is not aware of any encumbrances an the property to be sold except of Bank. Inlerested parfies
should make their own assessment of the property to their satisfaction. Bank does not in any way guarantes or makes any reprasentation about the
fitness/itle of the aforasaid property. For any other information, the Authorsed Officer shafl nol be held responsible for any chargs, llen, encumbrances,
property fax or any other dues fo the Govemment or anybody in respedt to the aforesaid property, The notice iz heraby given to the Borowear (3) /
Marlgaged(s Guarantor(s), o remasn present personally &1 the time of sale and they can bring the intending buyersipurchasers for purchasing the
immovable propery as described herein above, 23 perthe particulars of Terms and Conditions of Sale

(12] The immovabie propery will be soid 1o tha highest bidder. Howewver, the undersigned resenves fhe absolule discration o allow inter se bidding, if deemead
NECESSAry.

(13) Bank iz not responsible for any liabilibes upon the propeddy whichis notin tha knowledge of the Bank.

(14) The Borrawer (5] | Morigagar(s) / Guarantor(s) are heraby given STATUTCRY 15 DAYS SALE NOTICE OF IMMOVABLE SECUREDASSETS UNDER
RULES &) READ WITH 31} OF THE SECURITY INTEREST (ENFORCEMENT) RULES, published in Hindi & English Edition in Mewspaper, to
discharge the Eability in full and pay the dues as menboned above along with up-1o-date interas! and expensas within Fifleen days from he dale of this
notice failing which the Secured Assel will be sold a5 per the terms and condilions mendioned above. In case there i3 any discrepancy between the
publications of sale not:ce in English and Vemacular newspaper, then In such casa the English newspapar will suparsede he vernacular newspaper and
it shall be considered as the final copy, thas removing the ambiguity. If the bormower/guarantorsimorigagers pay the amount due o Bank, in full before the
date of sabe, auction is liable 1o be stopped. However, in such cases, Further interest will be charged as applicable, as per the Loan documents on the
amount outstanding in the notice and incidental expenses, costs, ete., is due and payabée fill s realization

[19] The decision of the authorized officer is final binding and un-guestionable: All bidders who submitted the bid shall be deemed o have resd and
understood the tlerms and condition of aucbion sale and be bound by them

[16) Fordelails, help, procedure and biding prospective bidders maycontact. Mr. Siddharth Sinha, Confact No 9311864537,

1. Please note that the secured craddor, the Bank is going o isswe sale notics to all the Borrower/Co-Borrowers/Guarantorsortgagors by POST by their

addresses. incase, the same s nof recaivad by any ofthe parties, than thispublication of sale notice may be treated as substituted moda of service.

2. The Bomower/Co-Borrowers'GuarantorsiMorigagors are also heneby informed that bethey must take delivery of their househodd effecis, lying insida the

Registered office. , gbove premisasiunder the custody of the Bank, if any within 15 days of this publication, with prior permission, failing which the Bank shall have no

Nams of Applicants for and liabilityresponsibity 1o the same and will dispose of atthe Borrowsr'Co-Borrowers/ Guarantors Mortgagors risk and adjust the sale proceed towards dues
on Behalf of NEOTERIC SOLUTIONS P i j 2] p ; L
Sd/- 3. I the Auction fails due 1o any reasons whalsoever, the Company would at libarty 10 sell the above morigaged properties through privale realy as per
1. TUSHAR KUMAR (Partner) provisions mandated under SARFAES|Act 2002,

2. NITIN SHARMA (Partner) : il
Date : 03.03.2025 | Place : Dehi Date: 03-03-2025 Place: Noida

To carry on business in India and elsewhere (9
as manufacturers or and dealers in and
importers and exporters of all kinds of
packaging containers including cartons,
boxes and cases wholly or partly made of
papers, boards, wood, glass, plastic, rubber,
metals, zelatine, tin or otherwise and glass
bottles, glass jars, flasks, casks and glass
containers of every description, fibrite boxes,
corrugated containers, corrugated rolling
boxes, display boxes, aluminium coils and
packing requisite of every kind and
description.

3. A copy of the draft memorandum and
articles of association of the proposed
company may be inspected at the
Registered Office at D-157, FLATTED
FACTORY COMPLEX, OKHLA PHASE I,
NEW DELHI, DELHI, 110020.

4. Notice is hereby given that any person
objecting to this application may
communicate their objection in writing to the
Registrar at Central Registration Centre
(CRC) Indian Institute of Corporate
Affairs (IICA), Plot No. 6, 7, 8, Sector 5,
IMT Manesar, District Gurgaon (Haryana),
PIN Code- 122050 within twenty-one days
from the date of publication of this notice,
with a copy to the Company at its

amy reason of modify any terms of sale withoud any priornotice

{10} Bids once made shall not be cancelied or withdrawn

{11) To the bast of its knowladge and information, the Bank is not aware of any encumbrances on the proparty 1o be sold mocap! of Bank, Interestad parties
should make their own assessment of the property 1o ther satisfachion. Bank does not in any way guaraniee or makes any representation about the
fitnessitie of the aforesaid property. For any other information, the Authorised Cfficer shall not be held responsible for any charge, en, encumbrances,
property tax or any ather dues 1o the Government of anybody in respect to the aforesaid property. The notlice is heraby given o the Borrower (5]
Mortgager(s)’ Guarantoe(s). to remain prasent personally at the time of sale and they can bring the intanding buyers/purchazers for purchasing the
immovabie property a3 described herein above, as per the particulars of Terms and Conditions of Sale.

{12) The immovable praperty will b2 sold to the highes! bidder, However, the undersigned reserves the absalule discrelion ta aflow inter se bidding, Fdeemad
macassarny,

{13) Bankis not responsible for any liabdiies upon the property which is notin the knowledge of the Bank.

{14} The Borrower (5] / Morigages(s) | Guaranor(s) are hereby given 13 DAYS SALE NOTICE OF IMMOVABLE SECURED ASSETS UNDER RULES B (6)
ANDS (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 pubfishad in Hindi & English Edtion in Newspaper, todischange the Eability
in full and pay the dues as mentioned above along with up-to-date interest and expenses within fifteen days from the date of this notice fasfing which the
Secured Asset will be sold as per the ferms and conditions mentioned above. In case there is any discrepancy between the publications of & noticein
English and Vamacular newspaper, than in such case the English newspaper will supersade the vernacular newspaper and it shall be considered as the
final copy, thus removing the ambiguity, If the borrower’guarantors/maortgagers pay the amount due to Bank, in full before the date of sale, auction is iable
to be stopped. However, insuch cases, Further interest will be charged as appdicable, 53 perthe Loan documents oo the amount outstanding in the notice
and incidental expenses, costs, e1c., 15 due and payable till its realization

{15} Tha decision of the authorized officer is final binding and un-quastionabla. All bidders who submitted the bid shall be deemed to have read and
undersiood the terms and condition of auction sale and be bound by them.

{16} Fordetais, help, procedure and biding prospective bidders may contact. Mr. Siddharth Sinha, Contac No 9811864837

1. Piease note that the secured creditor, the Bank is going to issue sale notice fo all the Borrower'Co-BomowersiGuarantors/Mortgagors by POST by their
addrezses. In case, the same is not received by any of the parties, then this publication of 2ake nofice may be freaied as subsiituted mode of service;

2. The Borrower'Co-BomrowersiGuaraniorsMortgagors are also hereby informed that helthey must iake delivery of their household effects, ling inzide the
above premises/under the custody of the Bank, if any within 15 days of this pubBication, with prior pemmizsion, Failing which the Bank shall have no
[iabedity/responaibility to the same and will dispose of at the Bormower/ Co-Bormowers/Guarantors/Morigagors risk and adpest the sale proceed towards duss

3. If the Auction fails due fo any reasons whatsoaver, the Company would at liberty to sall the above mortgaged propertias through private treaty as per
provisions mandated under SARFAES] Act 2002

Date: 03-03-2025 Place: Mowda

Authonsed Officer, Shivalik Small Finance Bank L.

Authorisad Officer, Shivalik Small Finance Bank Lid.

financialexp.epaptin

New Delhi




